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SHRI BHU1 ESH GUPTA : I entirely 

agree with him. When such matters took place 
I am surprised that the Statesman did not 
publish it. When the Statesman was 
publishing everything against the Prime 
Minister, why did it not publish it? I am 
completely against the "Statesman." 

THE VICECHAIRMAN (SHRI D. 
THENGARI)   : Please take your seat. 

SHRI BHUl'ESH GUPTA : I would like to 
know whether the P.D. Act was used. Holding 
a black-flag demonstration is the right 
ofacitizei and surely we are not here for 
detention without trial, not within the 
procedure of" Ia 

THE VICE CHAIRMAN (SHRl D. 
THENGARI) Now, hou have mentioned it.    
Kindl) take your seat. 

SHRI BHUPESH GUPTA : My friends 
there in the C ngress Party are keeping quiet 
and do ioi say anything. Why ? Because you 
are.   .   . 

THE    CONSTITUTION     (TWENTY-
THIRD AMENDMENT) BILL,   i960— 

contd. 
THE VICE-CHAIRMAN (SHRI D. 

THENGARI) . Mr. Gupta, you have 
mentioned it. Now, no more debate. Motion 
moved : 'That the Bill further to amend the  
Constitution  of India.   .   . " 

SHRI S. N. MISHRA (Bihar) : Sir, I want 
to rise ori a point of order. What I want to 
submit is that there has been no formal 
motion a nd the Chair has not taken the sense 
of th.; House that the Bill betaken into cons 
deration. So, we do not take cognizance of 
what has happened or what has not ha] 
ipened. Le t this be moved formally again. 

SHRI BHUPESH GUPTA (West Bengal) : 
I agree w. th him. Even if there was a formal 
motion, that was moved within hereself and 
we did not hear anything. Much as I wou 11 
like to hear it—I am supposed to participate in 
the motion and also participate in tic speech 
which has been delivered here and meet the 
arguments made—when I lid not hear a word 
about the speech, how do you expect me to 
participate in the debate? Therefore, let there 
be en' ore. Encore means, perform it again. 
According to my friend, it has not been 
performed. All right, if so, then perform for 
the first time. 

SHRl  MULKA  GOVINDA REDDY 
(Mysore) : We are all interested in this 
Constitution (Twenty-third Amendment) Bill, 
but we did not hear what exactly she said. We 
would like to know what are 50ns why the 
Government is bringing forward this Bill. We 
are also in support of the Bill, but we would 
like that the Minister should read out the full 
statement. 

THE VTCE-CHAIRMAN (SHRI D. 
THENGARI) : As the Minister has no been 
heard—there is no question of prestige—she 
can again mak-.:    the statement. 

PRESENTATION OF PETITION 

SHRI GANESHI LAL CHAUDHARY 
(Uttar Pradesh) : Sir, before proceeding to the 
next item on the agenda, I have to present a 
petition. (Interruptions) It is in the Order 
Paper. Sir, I present a petition signed by 
eighty-two students of the Ladakh Institute of 
Higher Studies, Delhi. 

THE CONSTITUTION (TWENTY-
THIRD AMENDMENT) BILL,  1969—

contd. 
THE VICE-CHAIRMAN (SHRI D. 

THENGARI): I have called the Minister. 

SHRI BHUPESH GUPTA : Let he-do it, 
but was it proper for the Government to put a 
lady in this kind of situation, harass her in this 
manner ? She comes from my Slate and I have 
to look after her. She has been made to read 
out something again which she has already 
read out. I am very kind towards women and I 
would not like women to be harassed in this 
manner by the Treasury Benches. 

SHRI   JAIRAMDAS   DAULATRAM 
(Nominated) : I would like to tell my hon. 
friend that it is an insult to the womanhood of 
India to say that because the Minister is a 
woman she is in a difficult position in dealing 
with Parliament. I think women are   fully as 
effective as men. 

SHRI BHUPESH GUPTA : I have made 
no reflection on women. All that I say is that 
women should not be harassed. You can 
molest a man, but you cannot molest a 
woman. 

SHRI S. N. MISHRA : I tak - serious 
objection to what the hon. member Mr. 
Bhupesh Gupta has said from his party's 
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[Shri S. N. Mishra] 
point of view because he is    incidentally easting a 
reflection on the first lady of India,   that is, the Prime 
Minister. 

SHRI BHUPESH GUPTA : Then, Sir, I 
withdraw it. My friend knows that one woman 
never troubles another woman. Miss Shanta Vasisht 
never troubles Mrs. Yashoda Reddy. 

SHRI AKBAR ALI KHAN (Andhra Pradesh)   : 
That is an internal matter. 

SHRI BHUPESH GUPTA : Mr. Vice-Chairman, 
it is discrimination against a woman. 

SHRI RAJNARAIN : It is not a discrimination. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : She is only repeating the speech.    
Nothing more. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE (DR. 
SHRIMATI PHULRENU GUHA) : Mr. Vice-
Chairman, according to the order paper, I have 
asked the House to consider the Amendment Bill. 
As my colleagues were m;ntioning to you that they 
were not able to hear because of all ihe noise, I am 
moving it once again. 

Sir. I beg co move  : 
"That ihe Bill further to amend the 

Constitution of India, as passed by the Lok 
Sabha, be taken into consideration-" 
As the House is aware, articles 330 and 332 of 

the Constitution provide for the reservation of seats 
for the Scheduled Castes and the Scheduled Tribes 
in the Lok Sabha and the State Legislative As-
semblies, in proportion to their population. There 
are also provisions in articles 331 and 333 for the 
nomination of members of the Anglo-1 nd ian 
community to the Lok Sabha and the State 
Assemblies if they are not adequately represented in 
these Houses. 

These provisions for reservation and nomination 
were originally intended for a period of ten years 
from the commencement of'the Constitution, that is, 
up to the 26th January, 1960, but by the Constitu-
tion (Eighth Amendment; Act, 1959, the period was 
extended by ten years. The extended period is now 
due to expire on the 26th January, 1070. The 
present Bill seeks to extend tin- period by a further 
term often years. 

During the past twenty years many welfare 
programmes have been undertaken for the 
improvement of the educational and economic 
conditions o f ' t he  Scheduled Castes and the 
Scheduled Tribes, and significant strides have been 
made by thes:' classes, particularly in the field of 
education. The problems of untouchability and the 
isolation of tht tribes are however age-long 
problems; the efforts made are bearing fruit, but 
considering the population involved, it will be a 
long.time before these classes can be brought upto 
the Ievel of the general population. 

It must be remembered tliat a good deal of the 
progress made by the Scheduled Castes and Tribes 
has been due to their repr 'sentation in the 
Legislatures; such representation enables them to 
influence the decisions of Parliament and the 
Government   and    to   strengthen the measures 
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that are underta ken for the improvement of 
their social, economic and educational 
conditions. 

Taking the conditions as they exist today, 
it cannot be said that the time is now ripe to 
allo\ • the Constitutional provisions for 
reservation to die out. We have therefore 
proposed an extension for ten years more. 
The case of Nagaland requires special 
mention. More than 90 per cent of the 
population of this State is tribal, and therefore 
normally mo ;t of the seats in the State 
Legislature and he single seat in the Lok 
Sabha will hav to be reserved. The Nagaland 
Government do not want any in the Leg! 
datura to be reserved, as the tribal community 
is the majority community. Ti ! Bill, therefore, 
excludes Nagaland from the provisions for 
reservation. 

As regards the \nglo-Indian community, the 
Constitution had made a number of special 
provisions for this community, e.g., special 
repesentation in certain services and special 
educational grants on a tapering basis; s de by 
side provision was also made for n jmination 
to the Legislatures. These provisions were 
included evidently to gi\ e the community 
special opportunities te adjust itself, and since 
Independence t! ere has been progress in its 
assimilation with the rest of'the population. 
Extension of the period of nomination is 
desiral le considering the special difficulties of 
tl e community. However, under the presei t 
provisions of the Constitution, no limit has 
been placed on the number of Anglo-Indian 
members who can be nominated to a State 
Legislative Assembly. In the present Bill it is 
proposed to restrict the ni: naber to one in each 
State. It will be obsei ved that the provision for 
nomination is >nly permissive and not 
mandatory. 

The problem- of the Scheduled Castes and 
Tribes art a national problem and deeply 
concern all the people of our country. The 
intent ion of the Bill is to hasten the 
amelioration of these classes, and I commend 
it to the House. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : There is one amendment by 
Shri Ganesl i Lal Chaudhary for reference of 
the Bl) io a Select Committee. You may just 1 
love it now. You may speak subsequently. 

SHRI GANE^HI LAL CHAUDHARY 
(Uttar Pradesh)  ;  Sir, I move  : 

"That the Constitution (Twenty-third 
Amendment) Bill, 1969, as passed by the 
Lok Sabha, be referred to a Select 
Committee of the Rajya Sabha consisting 
of fifteen members, namely •— 

i- Shri S. N.  Mishra 
2. Shri M. P. Bhargava 
3. Shri Abid Ali 
4. Shri A. C. Gilbert; 
5. Shri A. D.Mani Ii. 
Shri Rajnarain 

 

7. Shri Krishan Kant 
8. Shri  Man  Singh  Varma 

9. Shri Neki Ram 
io. Shri G. A. Appan 
11. Shri INiranjan Varma 
1 J. Shrimati Vidyawati Chaturvedi 
13. Shri M. P. Shukla 
14. Shri Bhupesh Gupa, and I'-,, 
tlie   Mover 

with instructions to report by the 1st dny of 
the Seventy-first Session of the Rajya 
Sabha." 

SHRI BHUPESH GUPTA : I have never 
given my consent. 

SHRI K. S. CHAVDA (Gujarat) : Are you 
not interested in their amelioration ? 

SHRI BHUPESH GUPTA : I want the Bill 
to be passed immediately. If it goes to the 
Select Committee, I do not know, it would 
mean extension and all that. Therefore, it is a 
risky matter. I think the Bill should be passed 
immediately. It is coming into force in 1970. I 
am grateful to my friend that he has given my 
name. I appreciate his kindness, but he should 
not kill me by kindness. 

SHRI GANESHI LAL CHAUDHARY : If 
Mr. Bhupesh Gupta does not want to remain 
on the Select Committee, then I will suggest   
Shri  A.P.   Chatterjee. 

SHRI BHUPESH GUPTA : Sir, on a point 
of order. The rule is that when you give names 
of people, you have to take their consent. If 
my friend says that he has taken the consent of 
Shri A.P. Chatterjee, then it is all right. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : According to rules you have to 
take the consent of the persons who are to be 
included in the Select Committee. Have you 
taken the consent of all those mentioned ? 
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SHRI BHUPESH GUPTA : On a point of 
order. I would like to know from you whether 
the consent has been placed before you. Are 
you satisfied that the consent of each Member 
has been obtained? This is a matter I want to 
know because I want to speak on the Select 
Committee motion. You are entitled to ask 
him, and I do not distrust the hon. Member. If 
he has taken the consent of everybody, it is all 
right. 

SHRI S. N. MISHRA : I will try to solve 
this. I would request the hon. Member not to 
press this motion. He should not move it at al;. 
Probably he will have your permission not to 
move it. 

 
SHRl GANESHI LAL GHAUDHARY: I 

beg leave to withdraw my amendment. 
*77« amendment was, by leave, withdrawn. 
THE   VICE-CHAIRMAN   (SHRI   D. 

THENGARI) Motion moved : 

"That the Bill further to amend the 
Constitution of India, as passed by the Lok 
Sabha, be taken into consideration." 
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SHRI S. N. MISHRA : Mr. Vice-Chairman, I rise 
to support this motion. In fact, I am sorry that the 
Government has woken up to the necessity of 
bringing forward this measure before the House so 
late for we are now confronted with a situation in 
which this Bill will not have the ratification by the 
majority of the Stale Assemblies by the Republic 
Day, 1970. The Government should have taken steps 
earlier so that all the processes for formal 
incorporation into the Constitution, of tlie provisions 
of the Bill, tliat is the substance of tlie Bill, could 
have been completed by the Republic Day next year. 
So this is a serious lapse on tlie part of the Govern-
ment which cannot escape the attention of this 
honourable House. 

Mr. Vice-Chairman, my party support this Bill as 
a national duty. But why has it become a duty, after 
all ? It has become a duty io the wake of the serious 
failure on our part to stand by certain sections of our 
society. Therefore, this is not, to my mind, an act of 
commisseration with certain sections of our society 
but, in fact, it is an act of self-pity so far as the leader 
of public opinion in this country are concerned. I 
repeat this is not an act of commisseration; it is a 
confession of national guilt. So let me hope that next 
time, after ten years, we do not feel the necessity of 
repeating this duty because of the repeated failures to 
stand by certain sections of our population- The 
habitual offender, Mr. Vice-Chairman, does   not   
receive,   the   sympathy   of   any 
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person and if the sc ;iety remains a habitual 
offender in this res >ect, it will not deserve the 
sympathy of anyone    again. 

Mr. Vice-Chairman, this is a great tragedy that the 
society is facing. That this should be so when the 
Centenary year of the birth annivei ary of the Father 
of the Nation is 1 eing celebrated is sad indeed ! It is 
our shame that we are not able to announci to the 
world that we have been able to bring up all sections j 
of the society to the evel of political equality. This is 
indeed a matter of great national sin. 

Mahatma Gandl i's birth a hundred years ago 
represented a challenge. That was a challenge 
against njustice. That was a challenge against 
religious malparactices and superstitions. But even 
after hundred years, if we are not going to assert the 
vitality of thi" nation, if we are not able to announce 
to the world, after the birth of that chalenge a 
hundred years ago, that we have been able to bring 
up all sections of the so< iety to the level of poltical 
equality, it is a great tragedy, so far as I see it. 

Mr. Vice-Chaii man, this nation if in a peculiar 
state at the present moment. We cannot continue in 
this state for long. With one foot on the rocket and 
another on the donkey t ie society cannot exist; the 
political struc ure of this country can not continue 
with any amount of stability for long. We h kve 
hitched our wagon to tbe highest pole star, that is, 
democracy that is we have > ne foot on the rocket or 
on the moon and znother in the abyss of supersti'ion, 
religious malpractices, economic squalor an 1 
misery. This state of affairs cannot ei dure for long. 
So this honourable House will have to make it clear 
to itself ant1 to the nation that this has to be ended 
vfter ten years. I must sound a note of varning that 
we would not be permitted any repetition of this 
performance on he floor of thi: House. There would 
be s social revolution in this country if cond tions are 
not created to bring a radical ti ansformation ia the 
lives of a vast section of our population. 

Mr. Vice-Chai man, having said that' May I also 
say that the speech of the hon, ble Minister of S'ate 
was not her speech but tlie speech of the 
Government ? This speach was a gre.it 
disappointment to me. What was required was an 
assessment cf the conditions which have come in the 
way of the realisation of the objective so that there 
was  no     i ced  for  this  reservation. 

I  am quite  confident in  my mind  that particularly the 
representatives of the Scheduled Castes and Scheduled 
Tribes  do not want to be in a permanent state of weak-
ness so as to deserve this reservation; they do not like 
it    at all.    They would like their economic and social  
conditions to be built up in such a way that they are 
able to   claim   absolute   equality    with   other. Buf 
what I find   is that there was not assessment of the 
factors which are   coming in the way of the wishes of 
the   Constitution-makers and, may I say, of the  
wishes of the society as a whole.    We wanted an 
analysis of those   factors which have come in the way 
of the realisation of our objectives.    Were   the   
factors   social?   Then what   are those factors and 
how does the Government propose    to overcome 
those social  factors?    Can  the  Government  do 
anything in  this matter? Or would the Government try    
to mobilise public opinion or the opinion of the leaders   
of public opinion in that respect?    On that the 
Government has absolutely nothing to say. Were the 
factors econimic ?   Then to what extent progress has 
been made in order to overcome the econimic barriers 
to the realisation of these    objectives?    There also 
the  Government  has  not been  able     to say  
anything.    Similarly,  there  has  been no analysis of 
the political factors which have come in the way of    
realisation of these objectives.    Therefore, so far as 
the future is  concerned,  we are  not able  to know 
whether   there is a phased, practical programme   to   
overcome    these     factors to prevent these factors 
from coming in th" way of realisation of these national 
objectives,    there is   no assurance of that kind. 
Therefore, I would say that   the Government's  stand  
is  a  great   disappointment. We    would like to know 
clearly what the plan of the Government is. 

Now, Sir, in the next ten years, as I see it, if ihe 
Government goes at a sedate trot when events have 
been moving at a gallop then this objective is not 
going to be full filled, and probably we would requi: < 
d this provision to be permanently in the Constitution. 
There can be no getting away from this. The 
Government must give a clear, convincing assurance 
that it is going to take steps so that after io year it does 
not become necessary at all to come up with this. It is 
not that we grudge any reasonable facility that must 
be given to these sections of the population. We 
would, in fact, want them to be strengthened 
politically, economically and socially in such a way 
that ihey do not need I it at all. And that is also their 
wish, ,   that     is  also  thei:   desire.    But  there  \vc 

7—2 R.S.'70 
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[Shri S. N. Mishia] 
find that the Government seems to be moving 
in the old rut and it has nothing new, fresh and 
challenging, to say in this respect.    It has got 
no plan at all. 

Now, Sir, we have got an economic plan and 
we have got a Planning Commission. I should 
think that the greatest thing lacking in our 
country at the present movment is that there is 
no social plan and no sociological analysis of 
the economic development that are taking 
place in this country. It is absolutely necessary 
that like the Planning Commission, there 
should be a Social Commission or a 
Commission which would take into account in 
an integrated way the social developments that 
are taking place in the country and the impact 
they are making on the lives of the different 
sections of the society. It does appear to me 
that in spite of the considerable economic 
progress that we have made, this is one thing   
which has been lacking. 

Now, Mr. Vice-Chairman, as I   see it there 
can be    two things which  can be greatly 
helpful in this repect.    The first thing is that 
the light of education must reach  every  hut  
and  hovel.    Progress   is being made in this    
regard.    But at the moment, if the population 
of the Scheduled Castes and that would be 
true of the Scheduled Tribes also; when   I am 
speaking of one section, it is only by way of 
illustration that I am doing it—would be of 
the  order of 11 crores, I am speaking from 
memory, then the   number of families of the 
Scheduled Castes would be about    2£ crores. 
I would like to know how many families have   
got the light of learning and education by this 
time?    There are no statistic". So far as the 
Government is   concerned, u has not been 
able to show us any statistics. But if I where to 
make a rough guess, probably by this time, 
after    independence, education might have 
been made available to about 50 lakh families.    
Now, if that is so, then two    crores of 
families would require  the  facility  of 
education     being made available to them.    
And if the programme of the    Government is 
to make available education to at least  50 per 
cent of them,  then during  the  course  of the 
next io years, we should have a programme 
for making   education available to at least one 
crore of families.        That would reel uic,    
Mr.    Vice-Chairman,—I    would require   
only three minutes more to complete my 
point—at least   one million families to 
receive education every year.    Then in the 
course of the next to yars, we can cove.- at 
least    one crore of families.    If that is done, 
then probably their economic uplift also will 
have been brought about 

because, to my mind, there is no othe-effective 
way of distributing income excep* through 
employment opportunities at higher levels of 
skill and incomes. That is the only way, as far 
as I see. We do not have land in abundance 
which can be made available to them. We do 
not have other forms of property which can be 
made available to them. So, this is the only 
effective way of distributing income and we 
really do not know whether the Government 
has a programme of that kind or not. 

The secend thing, Mr. Vice-Chairman is that 
we always make a kind of Qutab Minar' 
approach. This is essentially a problem of 
national integration and this process, to my 
mind, in order to be effective must begin at the 
grassroot level, i.e. the panchayat Ievel. What 
does the Government propose to do to bring 
this about the grasroot level so that 
discrimination or for that matter any form of 
segregation is removed and national 
integration it brought about? I would suggest 
that during tlie course of a year, there should 
be a week celebrated by every panchayat so 
that all sections of the society mix together 
and bring about an atmosphere ol social 
integration. That also must be done. Probably 
it is through these functions at the grassroot 
level—many people sitting together, and so 
on—that we can bring this about. 

I have spoken about the Scheduled Castes 
and the Scheduled Tribes. One word more 
about the Anglo -Indian community. I must tell 
you that it does seem to me that that 
community deserves nomination more than any 
others because they have not misused their 
nomination in the other House. They have not 
joined any party. We may have to come 
forward with a Bill to abo'ish the nomination 
by the President in this House. Now, it might 
sound somewhat rude on my part to suggest it. 
But consideraing the way in which nomination 
is being misused—and it becomes a backdoor 
method of getting persons in the ruling party—
we will have to come forward with a Bill for 
the abolition of nomination here. But this 
section of the communi'y, the Anglo-Indian 
community, which has a wonderful record of 
service to the country in times of the greatest 
stresses and straine3 and during conflicts wi'h 
other countries, a commiunily which has not 
misused the trust which has been reposed in 
them through nomination, very legitimately 
deserves this nomination. Again, th'S is not by 
w; y of sympathy for them, they have  even 
earned  it  hy  their     record  of 
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service, and selfless sen ice at that. So, I heartily 
support this motion and I think the entire House w 
mid support this motion with one voice. 

SHRI K. S. CHWDA : Sir, on a point of 
procedure. Hi w much time has been allotted to this 
Bi I ? Also, I would like to know whether t will be 
allotted party-wise. 

THE   VICE-CHAIRMAN   (SHRI   D. 
THENGARI) : 1 he procedure is normal. O.ily one 
thing tha I should like to ascertain from the House 
i;, to-day We have taken i t up rather late ai d I t 
may not be possible for us to comple e it to-day. So, 
is it the pleasure of th House that we sit one hour 
longer to-da   ? 

HON. MEMBERS: No. 

THE  VICE-CHAIRMAN   (SHRI   D. 
THRNGARI) : Mr. Vero. 

SHRI M VERO (Nagaland) : M\ Vice-C'rairman, 
the Constitution's (Twenty-third Amendment) Bill 
which is before the House is really a welcome step 
in the sense that the extended provision will help 
the Sch duled Castes and Scheduled Tribes people 
to come up to the level of the other ommunities in 
the country. The intentii ri of the framers of the 
Constitution was l > help these communities wliich 
were negli cted for centuries to improve their econo 
nic and social standards so that justice and :quality 
could be secured in the land, 

I think the p ist experience has told us that we sin 
uld take positive steps to help these >eop)e so that 
after the expiry of he present period of extension 
they wil be in a position to work shoulder to shoal 
lcr with the rest of the people in all sp' ?res. No self-
respecting people will like i > call themselves Sche-
duled C istes or S heduled Tribes or backward 
classes. Bi due to the economic educational and 
social conditions they have to push themselves into 
this category, and I am sure the whole country will 
sympathise with them. I would like to po: at out tbat 
m<re inclusion of this provision will in no way help 
these people unless the Govenment takes up this 
matter in hand ver- seriously, honestly and 
sincerely. The i ppointment of various co Timittces 
or sub-committees will nol serve any purpo-' unless 
their needs and requirements are implemented in the 
com-ming period <•!*   xl -nsion. 

I would also like to say something about the 
Anglo-Indians. They are a dutiful people. They are 
more loyal to the country than most of us. They are 
law-abiding people. Their courage and efficiency in 
the field of the Armed Forces, the Air Force and 
the Navy should not only be appreciated, but their 
needs and requirements in the field of education 
and employment should be recognised with sym-
pathy as far as possible. 

I am supporting this Bill with reservations 
because the report of the Joint Committee under the 
chairmanship of Mr. Anit Chanda suffers from a 
serious defect. Here in the recommendation they 
have taken religion as the criterion for determining 
the scheduled tribes. The report says—"No person 
who has given up the tribal faith and has embraced 
Christianity and Islam should be deemed to be a 
member of the Scheduled Tribes." 

This is really a very dangerous suggestion 
because it is against the fundamental right in regard 
to the freedom of religion. I do not understand why 
they have particularly mentioned about Christianity 
and Islam. What is wrong with Christianity and 
Islam in our country? What will happen if a 
Christian or a Muslim embraces Hinduism? Will he 
or she be deemed to be a member of the Scheduled 
Tribes or Scheduled Castes? Is il not an indirect 
pressure on the people not to embrace any religion 
except Hinduism? Is it not an infringement of the 
Fundamental Rights enshrined in the Constitution of 
India? India is after all a secular State in which a'! 
religions has got an equal place and no religion is 
superior to another. Secularism is the only link or 
the only comenting factor which binds together the 
different communities in the country, and if this link 
is broken, there will be serious consequences 
affecting the unity and solidarity of India. Besides 
this I would like to remind the House thai the tribes 
in the north-eastern region are mostly Chris dans. In 
the hills of Assam and Nagaland the people are 
predominantly Christian. Honourable Members are 
aware that the people in the eastern region are still 
restive and theie are forces which work for secession 
from the Indian Union. And at this stage if we make 
religion, either of Christianity or of Islam, the cri-
terion for determining a member of the Scheduled 
Castes or Scheduled Tribes or otherwise, there will 
be serious political reprecussions, especially in my 
State, Naga-and. This is a discriminaiion which I do 
not accept. 
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[Shri M. Vero] 
Sir, in conclusion I Would like to remind > 

ou that the people of Nagaland have taken a 
bold step even in this Bill by not asking for 
any reservation in the State Legislature or in 
Parliament except the special provisions for 
development in matters of appointment, 
recruitment, education and other social 
facilities because they require some time to 
come up io ihe level of other sections of the 
people in the country. And therefore, it is 
imperative that the Naga race has to be 
included in this provision for another ten 
years. The Nagas have shown in the past 
initiative and progressive lead in politics as 
well as in the social reformation of the other 
hill tribes in the country, and I hope that after 
this ten-year period the Nagas will be able to 
work with other sections of the people hand in 
hand and on an equal footing. I have, great 
confidence in my people that they will come 
forward after the expiry of this period, that 
they no longer require such special treatment, 
but that on the other hand, they will be able to 
work and contribute all they have in the 
interests of the country, in the interests of the 
other backward people in the country. In order 
to achieve this objective, the Nagas require 
your goodwill, sympathy and help during this 
period. 

With these few words I conclude. 
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"An Anglo-Indian means a person, whose 
father or any of whose other male 
progenitors in the male line is or was of 
European descent, but is domiciled within 
the territory of India and is or was born 
within such territory of parents habitually 
resident therein and not established there   
for   temporary   purposes   only." 
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It will be difficult for these people to 

abandon those claims or those concessions. 
That may not be proper at present. It is better 
we give them time for adjustment. 
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SHRI E. M. SANGMA (Assam) : Mr. Vice-

Chairman I am very grateful to you for giving 
ne this opportunity to say something on ihis 
very important matter. First of all I wo Id like 
to express my grati- 

| tude to the Government for extending ihe 
period of this reservation of seats for the 
Scheduled Castes and the Scheduled Tribes by 
io years more. Mr. Vice-Chaii -•nan, on this 
subject some of our friends have spoken and I 
would also like to say something which I feel 
is essential and important. 

During these 20 years when the seats were 
reserved for the Scheduled Castes and the 
Scheduled Tribes, the intention of the 
Government was quite noble, to improve the 
conditions of these people, economically, 
socially and educationally. But my personal 
experience shows that even after these 20 
years the condition of these people remains as 
it was; the progress is very slow and 
negligible. So my humble request to the 
Government and this august House is that they 
still need some special attention and care from 
the Government, not only at the Central 
Government's level but also at the State 
Governments' level and that care and attention 
should be bestowed on them to That is my 
humble request to the Minister in charge of the 
Department of Social-Welfare. 

Then although this reservation is made for 
the Scheduled Tribes and the Scheduled Castes 
in the matter of seats for the Legislatures and 
Parliament, the implementation part of it is not 
very satisfactory; it is rather disappointing. 
Therefore I would request the Minister in 
harge of the Department of Social Welfare that 
a complete assessment must be made in this 
respect. Otherwise mere reservation of certain 
seat fo-' these people without looking after 
their welfare in the various fields will have no 
meaning. Yes, it is very good that wt, the 
Scheduled Tribe and the Scheduled Caste 
people, can have representation and can have 
reserved seats in the State Legislatures and in 
Parliament and we can have some voice here 
as well as in the State Legislatures. But 
whatever the intention of the Government, 
which is quite noble, must be promptly and 
honestly implemented. That is my humble 
request to the Government and to all those 
concerned with it. 
I am very glad to find that many of the 

Members who have spoken in regard to this 
matter have unanimously supported this matter 
with regard to reservation for the Scheduled 
Castes and the Scheduled Tribes. But in the 
matter of implementation I do not know 
whether during this period of io years the 
condition of these people can be brought up to 
the same level I as that of the people who have 
much more advanced. Mr. Misra was saying 
that after 
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io years there must be a full-stop and there 
should be no more reservation for the 
Scheduled Castes and the Scheduled Tribes. 
But my genuine doubt is that even during the 
next ten years they will not be able to come up 
to the required level and this kind of 
reservation will still be required, because they 
have remained as down trodden people for 
centuries together and they have not heen 
looked after properly by the Government and 
they have been kept somewhere uncared for 
and unattended to. So within these 30 years i.e. 
20 years which have already elapsed and the 
coming io years, I very much doubt whether 
our condition can improve to the extent expec-
ted by our friends. So my humble request to 
the Government is that proper asses-sement 
must be made about the progress these people 
have made so far and the progress which they 
are likely to make during another io years, and, 
if necessary, some extension must be given 
even after the io year   period   is   over. 

I am glad that Anglo-Indians have got some 
representation by way of nomination; they are 
having nomination facilities and I support 
their nomination. 
Now another thing is about Nagaland. There is 
a mention about the Nagaland people in the 
Bill. They were there 4 P.M. in the tribal areas 
of Assam previously. But when they were out 
from the tribal areas of Assam, no doubt they 
became politically excluded. I am very grateful 
and thankful to tbe Government that these 
people have been brought back again to have 
the reserved seats for ten years more. I would 
like to remind the Government about one point 
which my friend, Mr. Vero, from Nagaland, 
referred to, namely that the basis for the 
determination of people as Scheduled Castes 
and Scheduled Tribes for purposes of inclusion 
or exclusion in and from the list of Scheduled 
Castes and Scheduled Tribes should not be 
based on religion. 

With these words I conclude and I thank the 
Government once again. 

SHRI M. RUTHNASWAMY (Tamil Nadu) 
: Mr. Vice-Chairman, I have great pleasure in 
supporting this Bill because it seeks to extend 
the electoral concessions and privileges that 
have been granted by the Constitution to the 
Scheduled Castes and Scheduled Tribes and 
the Anglo-Indians. It is not merely on account 
of their backwardness, economic and social 
backwardness, that these privileges have been 
given, but also because 

they are a minority, and such a helpless 
minority on account of their econimic back-
wardness, on account of their educational 
backwardness, tbat they have to be given this 
special privilege. The Anglo-Indians especially 
are a microscopic minority, not more than 
about thirty or forty thousand but in education, 
in the service of the country both in the army 
and in the civil service, and also by their 
services in Parliament, as we have seen in the 
Lok Sabha, they deserve the special treatment, 
and they deserve the continuation of this 
treatment. For the Scheduled Castes and the 
Scheduled Tribes this electoral privilege has 
been given both on account of their social 
backwardness and their economic 
backwardness, and on account of their position 
as minorities who cannot through their own 
strength help themselves to play a vigorous 
part in the political life of the country. And I 
support this concession for minorities because 
the worth of any democracy is tested by the 
position of security, by the position of social 
status, by the political influence they are able 
to exert upon the Government of the country. 
There is art old cruel Liberal saying that 
minorities must suffer. It was all very well in 
the West where minorities are political mino-
rities. But in our country our minorities are 
social and religious so that they are permanent 
minorities. In the West the minority of one day 
may become the [majority of tomorrow. So the 
Liberals could say that the minorities must 
suffer. But in our country, where the minorities 
are permanent because they are based upon 
religion and upon social status, the minorities 
have to get special protection. But does a vote 
give special treatment to these minorities? The 
Scheduled Castes and the Scheduled Tribes 
have been enjoying this privilege for the past 
twenty years. No doubt there has been a 
considerable number of their representatives in 
Parliament and in State Legislatures. In the 
Panchayats also they have found their way. But 
what is their influence? What is the pressure 
that they are able to exert upon the majorities, 
upon the ruling party for instance? In the 
Panchayats we know that, although they have 
the vote and they have equal rights with other 
members of the village, although they get 
elected, it is the castes, the higher castes that 
possess the majority. Report after report on 
Panchayats shows that the Scheduled Castes 
and the Scheduled Tribes do not get the fair 
and square deal they are entitled to. In the 
schools, in technical education, in all these 
respects they have been lagging behind in spite 
of the votingstrength that has been given them. 
And what is 
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the record of Government in regard to raising 
of the >ocial and economic condition of these 
backward classes ? According to the Fourth 
Five-Year Plan (Draft, in the past eig iteen 
years about Rs. 277 crores have b :en spent on 
the social, the educationa and the economic 
upliftment of these backward classes, Rs. ioo 
crores for th- Scheduled Castes, Rs. 150 
crores for the Scheduled Tribes and Rs. 27 
crores for other backward classes. This works 
out to about Rs. 27/- per head for five years. 
Now is it possible to effect any considerab e 
progress in ihe educational and economic 
condition of these backward classes \v th such 
a miserable allotment of Rs. 117 crores on 
education, Rs. 91 crores on economic 
development and Rs. 69 cro os on health and 
housing ? With this mi erable allotment what 
can be done ? All t iat can be done is to make 
the condition of these backward classes 
slightly better than it has been before. There is 
a striking paragraph in the Fourth Five-Year 
Plau report (Outline) which gives the key o 
the slow snail-like progress that has been the 
lot of these classes. In the matter ( f tribal 
development blocks the report says : 

" For the .ast two years, tribal deve-
lopment bio ks have not obtained their 
normal allot nent of funds on account cf 
financial :onstraints. The schemes of 
development undertaken in these blocks 
through spt :ial allocations have not been 
prope ly integrated with the general dev 
lopment plans of the region. These were 
also not related to the special problems of 
the communities living in th: area. In the 
sphere of education, t<ic incidence of 
stagnation and wastage has been high, 
particularly at the prim try and secondary 
stages. Enrolment ii technical and 
professional courses has >een low. Schemes 
of economic devel >pment have tended to 
rely on standardised patterns. They have not 
been co-ordinated properly with other 
progr; mmes of development in the district. 
'' 

" The functioning of the tribal research 
institi tes has not been sufficiently 
development oriented. Improvement in 
working and living conditions of those in 
unclean occupations has been slow. The 
develoj ment of cooperatives has been 
rather uneven. There have also been 
weaknesses i 1 the implementation of 
legislative and executive measures for the 
protection of the interests of the Scheduled 
Castes and Scheduled Tribes." 

Whether we tike literacy or housing or any 
other sphere of development we find 

that the progress in regard to Scheduled 
Castes and Scheduled Tribes is miserably 
slow. Therefore, if we are to seek an end to 
the continuation of these special voting rights 
and privileges, Government should see to it 
that the social and economic condition of 
these backward classes is raised so high that 
they can depend upon themselves at voting 
time in order to defend their own rights and 
their position in the political life of the 
country. Government having failed miserably, 
it is necessary that the Government should 
invite and welcome voluntary work and ser-
vice among these people. And these voluntary 
organisations should be liberal and 
cosmopolitan. Anyone coming from any 
country, foreign missionaries and even other 
lay people working for the amelioration of the 
social and economic condition of these people 
should be encouraged and not discouraged. 
These people should not be hurried out of the 
country or out of the districts in which they 
are working on account of all sorts of 
extraneous reasons. Voluntary work and 
service by other organisations should also be 
encouraged. Fortunately there are other 
organisations in the field like the Ramakrishna 
Mission which has followed closely upon the 
footsteps of Christian missionaries. Other 
organisations like the Hindu Mahasabha and 
others have also to be invited and they should 
divide the field among themselves and not 
quarrel with each other in regard to any 
particular location or any particular item of 
social work. The field is wide enough for all 
to serve for the improvement of the lot of 
those miserable people. The work of no one, 
wherever they may come from, whatever they 
may be able to organise, should be resented by 
any organisation in the field, least of all by the 
Government which has failed very miserably 
in their record of work and service for these 
backward people. As I said, voting right has 
also failed. We have seen how it has failed in 
raising the political, social and economic 
condition of these people. The votes of the 
Scheduled Castes and Scheduled Tribes are 
sought by the ruling party and by other parties 
also. Unfortunately the Scheduled Castes and 
Scheduled Tribes have been misled into 
voting for the ruling party for the past twenty 
years. Whatever it is, it is a shield in their 
hands and without that they would have been 
even more helpless than they are at present. 
Although this vote is not an adequate shield 
for them, it is something and that is why I 
wolcome the extension of this voting privilege 
for the Scheduled Castes and Scheduled 
Tribes, Anglo-Indians and other backward 
classes. 
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SHRI B. D.    KHOBRAGADE  : Mr. 
Vice-Chairman Sir, I thank you very much indeed 
for giving me this opportunity to express my views 
on this very important measure. I welcome the Bill 
which has been moved by Government in this 
House to extend the period of reservations for the 
Scheduled Castes and Scheduled Tribes in Lok 
Sabha as well as in State Assemblies and I extend 
my full support to this Bill. 

The House knows that the Republican Party had 
opposed the continuation of these reservations so far 
but only about a couple of months back the 
Republican Party revised its stand and decided that 
these reservation? should be supported and the 
reservation of seats in Lok Sabha and Stale 
Assemblies should continue even after 1970 not 
only for io years as proposed by Government but for 
as long as the problems arising out of 
untouchability, problems arising out of the social 
and economic insecurity are not solved. Therefore I 
feel this amendment moved by the Government 
making it 30 years in place of 20 years will not be 
enough. I think the period should be extended by at 
least 25 years, that is, one generation because today 
the problem that the Scheduled Caste and the 
Scheduled Tribe people are facing will not be solved 
during the next 25 years. Unless a new generation 
comes up which will be growing up in an atmos-
phere free from all such feelings, in an atmosphere 
of social and economic equality, I do not think we 
can bring about a social and economic revolution in 
the country. Therefore we have suggested that the 
period should be extended by 25 years. 

It has been pointed out by the hon. Minister 
while moving the Bill that a lot has been done to 
ameliorate the condition of the Scheduled Caste and 
Scheduled Tribe people. Of course it is not satisfac-
tory, we all know. Many previous speakers have 
ventilated the grievances of the Scheduled Castes 
and Scheduled Tribes in today's debate. I have got a 
number of cases with me. One is from Mysore 
where one Assistant Commissioner, Mr. Nanja-yya 
has been working as Temporary Assistant 
Commissioner for fourteen years. He was not 
confirmed and when the question of promotion 
came he was not considered. Can you imagine one 
Assistant Commissioner being kept unconfirmed as 
a temporary employee for such a long period of 14 
years? I am not concerned with these problems. 
Educational concessions should definitely be there; 
representation in services should definitely continue  
ind 

it!should increase every day. But I want to! pose 
another problem, another question before this 
House. Supposing there is an all round improvement 
and development in the economic and educational 
condition of the Scheduled Castes and Scheduled 
Tribes, will they be in a position to elect their own 
representatives? I doubt if they will be in a position 
to elect their own representatives. So it is not a 
question whether chey are economically rich or whe-
ther they are educationally advanced; it is a question 
of the social conditions that are prevailing in the 
country. Sir, ours is a backward community but what 
about the brahmins who are tlie most educationally 
advanced? Can any brahmin ima-1 contest any 
election in Tamil Nadu and get himself elected to the 
Assembly ort Parliament from there? Can any 
brahmin in Andhra contest any election to the 
Assembly or parliament and get himself elected? 
Can any brahmin in Maharashtra contest an election 
to the Assembly or Parliament and get elected ? 

SHRI B. T. KEMPARAJ (Mysore) : Dr. Melkote 
has been elected to the Lok Sabha from Andhra. 

SHRI G. A. APPAN (Tamil Nadu)  : You sit 
down; why do you shout? 

SHRI B. D. KHOBRAGADE  :    It is 
not a question of edxicational advancement or 
economic advancement. 

SHRI B. T. KEMPARAJ : Sir, I rife on a point 
of order. That hon. Member used the expression 
'shut up'; that has to be expunged from the 
proceedings. He has no business to say like that. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARt)   : We will consider that. 

SHRI   B.   D.   KHOBRAGADE    :   I 
would   request my  hon.    friend  that  he must not 
interrupt me at least today. 

SHRI B. T. KEMPARAJ : Sir, that has to be 
expunged from the proceedings. 

SHRI G. A. APPAN : I withdraw if you ca|n 
correct yourself. 

'.SHRI B. T. KEMPARAJ : Sir, this also should 
be withdrawn. Pie is really casting an aspersion on 
me. My submission is, if he has to submit anything 
he has to do it through the Chair. He cannot directly 
address me and ask me to correct myself. I do nol 
know what he has found extraordinary in my 
behaviour which he wants to be corrected. 
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THE  VIGE-CT\IRM\N   (SHRI   D. 
THENGART)  :  Kindly cake your seat. 

SHRI   B.   D.   KHOBRAGADE   : As 
I said it is uestion of social and 
economic advanc ment. The question is whether 
with the present system ws can Fulfil the cherishe 
i ambitions and aspirations of tiie minority 
communities.    Every- lays that c ttnmurtalism has 
increase 1   in   the   ecu itry.    Mr.   Jayaprakash n 
only a couple of months back while nting  on t te 
Gujarat riots said that political party exploits the 
communal and regional fe lings during elections. 
What about thr- mid-term elections in U.P. and 
Bihar? More than 25 political parties participate d 
in the mid-term elections in Bihar ar 1 U.P.    On   
whal basis 

hese politic il organisations organi 
sed? Was it on ihe basis of any policy, 
principle or programme? I can say that 
these political organisations were organised 
on the basis of caste alone. When they 
had majority in a particular caste in any 
one dis t r ic t ,  they jfave the label of a parti 
cular organisation and they formed a 
par If that is the position, in such a 
communal atmosi here, is it possible for any person 
belonging to a communal minority to get electi d? A 
communal minority and majority .different from a 
political majority and political minority. A person 
belongini to a political majority can tomorrow 
become a person belonging to a political mil ority 
and a person belonging to a politi :al minority can 
become a person belonging to a political majority. 
Unfortunately a 1 ommtmal majority will always be 
a communal majority and a communal minor ty will 
always be a communal minority. Just now I think 
Mr. Bhandari refe red to one or two instances where 
the Scheduled Caste persons wei'e nominated b j his 
party and fortunately they were ele* ted, but in my 
opinion they may be exce ational and stray cases. 
What is the gen-rai experience? I can quote Mr. 
Tripu e's case. He contested from the genera' 
constituency on behalf oi  1.   anI just because he 
belonged to the Schedul' d Caste all the Congress 
workers in his constituency worked against him. He 
was d< feated. Mr. Sonavane was a former Mini .ter 
of the Maharashtra Government. H* was given a 
Congress ticket from the reneral constituency in 
1967. All the Congress workers belonging to a 
community which is in the majority worked against 
him and he was defeated. What    about   Dr     
Ambedkar?    Such    a 

is person, aft eminent man, a learned 
person, contested a number of elections   during   
his life, but he was  elected 

only once, in 1937.    In all the other,  cases he had to 
face defeat.    Why?   It was because of the electoral 
system.    It is because of the communal atmosphere 
that we find in this country.    There may be one or 
two instances     where  the   negative aspect  is more 
important.   For example, a particular organisation 
sets up a person   who  is   a caste Hindu.    He is nol 
liked by the majority caste people.    They want to 
defeat him somehow or other. If there is a  Scheduled 
Caste   perscn, an  eminent   person, and he has ten 
thousand voles,   they say they have got fifty 
thousand votes. They say with the    sixty thousand 
votes they must defeat  the  caste  Hindu     man.    In  
that case only a person belonging to the minority   
has some chance,   some hope to get elected.    In the 
normal atmosphere it is not possible for any such 
person  to get elected.    The Muslim, Christian and 
Scheduled Caste communities remain. It is not 
possible at all  to get  those people elected to tlie 
Assemblies or Parliament.    Therefore, we have to 
see  what kind of system we can introduce.    We 
were opposed in the   beginning to the continuance of 
reservation for these people   in the Assemblies and  
Lok Sabha.    The  main  reason was that the   persons 
who were elected were not the representatives of 
those    people whom they claimed to represent.    
Under the general   electorate system these persons 
have  to  depend on  the votes  of    caste Hindus who 
are  in  a  majority.    If they want to get elected  they 
can never dare to hurt the feelings of the caste 
Hindus.    It does not matter how much the Scheduled 
Caste people in that    constituency might suffer.    I 
do not want to mention many cases.    I will only 
quote the instances of Meerut and Aligarh districts.    
During the last   mid-term   elections,   the   
Scheduled Caste people,     hundreds  and    
thousands of them, were prevented from voting. Even 
then some of the Scheduled Caste people contested 
the election   on the tickets of the BKD.    Why?    It 
was because  the BKD could put up some person, 
some 'Yes-man' with  the  support   of the     caste  
Hindus. Th - Scheduled Caste person who contested 
the   election, on behalf of the BKD, never thought 
that hundreds and    thousands of persons would be 
prevented from casting their votes.    That  is why  the  
Scheduled Caste   people   and   the   Scheduled   
Tribe people are not in favour of those political 
organisations which   are dominated by the majority 
caste. They want     only to safeguard    their own 
personal interests, not to safeguard the interests of the    
community for whom  they  claim to  come  here and 
fight.    We want    efFective representation, efore 
1967 a number of Scheduled   Caste 
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representaives were elected, but unfortunately 
they were afraid of raising their voice in the 
Assemblies or Parliament, even though a large 
number of atrocities were being perpetrated 
against them. After 1967 there has been a 
change in the political atmosphere in this 
country. Only after 1967 some of the Scheduled 
Caste representatives have got some courage to 
raise their voice in the Assemblies or Parlia-
ment. Berore 1967, if you go through the 
proceedings of any Assembly or Parliament, you 
will find that even though there were hundreds 
of Scheduled Caste representatives, they were 
afraid to raise their voice against the atrocities 
perpetrated against them. So, our Party had 
suggested that we should have such an electoral 
system which would give them a chance to send 
their effective representatives. First, they do not 
want reservation. They •want such a system by 
which they can send their representatives, 
effective representatives. We have demanded 
that there should be the separate electorate 
system again introduced. Experience of the past 
seventeen or eighteen years has proved that all 
those representatives who have come here are 
not in a position to safeguard the interests of the 
Scheduled Caste and unless and until they are 
assured of success or victory of their owr: 
persons, they will not be in a position to 
safeguard the interests of those people, as the re-
presentative? have to depend on the caste 
Hindus. Therefore, we have said that separate 
representation should be introduced. I do not 
think that in today's circumstances it will be 
possible for a large number of people in this 
country to accept the system of separate 
electorate. They say that it will lead to discord 
among the different communities, but what do 
we find today? There is already discord among 
the different communities. Everybody thinks of 
his own community, whether he is a Jhat, 
Kayaslh, Brahmin, Lingayat, Vakkaliga, 
Maharashtrian, etc. Therefore, they only think of 
their communities. They do not think of tbe 
other communities. There ts communal hatred 
already in the country. It might be that it might 
increase because we are demanding separate 
electorate. I may say that only Muslims have got 
the advantage of the separate electorate system. 
The separate electorate system was introduced 
for the Sikh", Christians and Anglo-Indians but 
did anybody go out of this nation ? So, I may 
say that just because you are giving us separate 
elctorate there will be no separatist tendency. 
Now, there is the separatist tendency in other 
areas. Can you say 

that it is because of the separate electorate or 
the electoral system ? It is because of the 
particular social conditions that aie prevailing. 
It is not due to the electoral system. If the 
Government and the people of this country feel 
that it would lead to the disintegration of the 
country it would lead to discord between the 
different communities. I have to suggest that 
these are our problems. We want representation 
and effective representation. We do not want 
reservation of seats, but we want representation 
— whether he is a Brahmin, Christian or 
Muslim — to the down trodden people. They 
must have some sort of system so that they can 
satisfy their particular aspirations and 
ambitions. For that purpose we can have the 
joint or multi-member constituencies. We can 
introduce the proportional representation 
system or the single transferable vote system. 
There are a number of systems whereby the 
minority communities of this country can get 
their representatives elected without depending 
on other persons and if such persons are elected 
their representation can be effective  
representation.   Thank  you. 

THE   VICE-CHAIRMAN   (SHRI   D. 
THENGARI) : Mr. Balachandra Menon. 

SHRI     BALACHANDRA MENON   : 
(Kerala)   Mr.   Vice-Chairman   ... 

SHRI    BALACHANDRA   MENON   : 
I am not in a position to compete with my hon. 
friend in shouting. The force of my lungs is not 

so much. I consider this is too bad. When one 
Member gets up and when he has to speak, he 
is interfering. What is all this ? We saw the 
horror 
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SHRI BA .ACHANDRA MENON : I am on 
my legs. You should at least ask me to sit 
down. I have no quarrel. I would have iat down 
if he had got up. You did not I 11 me. I object 
to this method. 

Mr. Vice-( hairman, I support this 
Amendment Bill and I am glad that we are 
again ex ending the time by another ten year . 
But as our friend, the previous speai er, has 
said, even if we give 25 years, vill it help ? 
Even 50 years after you will not be able to 
improve the position if you continue the same 
policy as you have been doing for the last 
twenty years. That is a fact. The most 
oppressive community in the whole world is 
our coi lmunity, the Hindu community. Even 
thr Negroes are not treated so badly as th' 
Scheduled Castes and the Harijans are being 
treated today. We know that in tl. s Gandhian 
Centenary year there had beei instances of 
Harijan girls being paradet naked in certain 
places. Thirteen Harij ins were burnt alive. Why 
is it so ? It is because we have built up an 
economy i 1 this country which has helped only 
su< h oppressive forces both in the industrial 
fiiJd as well as in the agrarian sector, both in he 
great cities as well as in the villages. Tuis 
oppression is because we have seen a hige, rich 
peasant economy coming up whit h will not 
allow the Harijan any little righ. which he had 
till now. We have buib up a system of a mono-
poly which will not allow the small man to 
survive. It is the wrong policies that we have 
followed that have brought us to this miserable 
position. Gandhiji tried his best. Why did he not 
succeed ? The Ramakrishna Mission did its 
best. Why did they not succeed ? The Christian 
misiionai ies did a good number of conversions. 
Vhy did they not succeed ? In Kerala thei'- is a 
demand even among the Christians t iat a 
certain section should be considered backward 
community. The Latin Christians have 
demanded that they should bt given a certain 
amount of help. So conversions will not help. 
Reservations wi il not help. Even separate 
electorate will not help. These are all mere 
tricks. It is a question of how we bring about 
the social change. That is  what  is    necessary.     
While   I  support 

the proposal that we again extend this time, we 
may give as much time as they want, ten years 
or whatever it is, till we feel that we have 
brought about the necessary change down 
below, till that time this reservation has to 
continue ; that is what  I would like to suggest. 

I want to point out that mere fight for 
democracy will not be enough. Fight for social 
justice has to be made. Have we done that ? I 
know there are all political parties now here 
who also speak very well that we should see to 
it that we give all protection to the Harijans and 
Scheduled Castes. I am sure they do it because 
they want their vote. But they will not allow 
any slight change in the social set-up we have 
got today. They will not allow anything which 
will be progressive. Every progressive measure 
will be opposed by them and then they will 
shed crocodile tears for those very sections, for 
those very Harijans who are the most 
downtrodden ; but they will not allow any 
change in the social setup. I am sure if any 
attempt is made, they will not allow that. They 
will resist. What happened in Tamil Nadu ? 
What happened in Andhra ? This will be re-
peated. The only thing that we can do is to help 
the Harijan to stand for his right, for his land 
which he ploughs, for his right to occupy the 
land which should be his, for his proper share 
not only in the Legislature, in the Assembly but 
for his right to be recruited as a worker — 25 or 
20 per cent should go to him which should be 
his in the Government industries ; that must go 
to him. In every place that should be done. That 
is, in the social set-up he should have a right 
place everywhere, whatever it is, whether it is 
the Panchayats, whether it is the factory, 
whether it is the land that has to be distributed, 
we must see that his due share goes to him. 
Once social justice is done, it will sound the 
death-knell of the horror that has been perpe 
trated by this damned Hindu community for the 
last so many centuries. This sort of society we 
cannot allow to continue. My friends think of 
democracy. Is that enough ? What is the idea of 
separate electorate ? No, Sir. I know its impli-
cations. The Caste Hindu will get elected if he 
is prepared to go and serve the class. I am sure 
any Caste Hindu will get elected if he is 
prepared to go and serve the people down 
below. I am sure so many have been returned to 
Parliament and assemblies because it is a que-
stion of organising the class, of organising  the 
oppressed classes.  They can get 

this morning. Again this continues. I am sorry 
this cannot be accepted. 
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[Shri Balachandia Menon] 
returned.    But    unfortunately    after    our 
independence we have found that we have 
been    only    fanning    communalism    and 
| I  between  one  community  and  the 

other. In the villages, in the backward :he slogan of 
"down with discre-mination" is in prominence today : 
"I am neglected"; "this area is neglected". Why do 
they feel like that ? Because of the uneven 
development of the economy in our country that is 
taking place for which you are responsible. Let us 
know that. Today this unhappy situation is benig 
brought about because of the wrong policies of the 
Government. Will you have the courage to move 
forward or will you continue in the same condition ? I 
know the Harijan worker today who is becoming a 
little class conscious knows how to answer this. I do 
not believe merely in the extension of time that you 
are bringing. Extension of time will not help much. 
But he knows how to help him?elf because he has also 
begun building up his class organisation. This is the 
answer to you. That is the answer which will sec that 
social justice is done. Gandhiji worked hard for giving 
the Harijans their right place. Now all of us will have 
to go down below. As much as you fight for him here 
you organise him for his land, organise hirn Tor his 
better wages, organise him in his class organisation, 
fight for him for his right for recruitment in factoiies 
and in every other place. I can say this much that even 
the industrial set-up is caste-ridden. Have you ever 
thought about it ? Would you believe it ? Go to a 
factory and you will see that the unskilled workers are 
Harijans and the semi-skilled workers are those 
people who belong to the upper community. When it 
comes to the managerial class, you will see that they 
are the highest people, and the traditional Vaisya or 
moneylender, the traditional Chettiar continues to be 
the owner of the factory. Even there you see the caste 
system. Twenty centuries of oppression cannot be 
wiped out unless we help them build their class 
organisation. We do not want the help of those who 
today believe that they are also speaking for them but 
who really stand for the status quo. That will have to 
be answered and that will be answered by the Harijan 
workers in the field organising. It is the class 
organisation which every democrat must help so that 
this dark reaction that we have in this country is 
finished for ever. (Interruption) I do not point out to 
anybody. I stil] believe there are good people every 
where. Whatever it is, it is  a  question of all of 

us, honestly doing good work so that this country 
can move a little forward. Other-wipe you will only 
move too slowly or sometimes even move 
backward. Why do we have the present position ? I 
believe this country has not made much progress, 
and it has not done much during these twenty years. 
However much the Government might say that 
someth'115 has been done, they have done very little 
and they are not prepared to do much for the 
backward community. The , of the epics, who gave 
us ? I would say it was a tribal who gave us the 
Ramayana. It was the son of a fisherman who gave 
us the Mahabhrata. The Hindu community must do 
justice to those people who are the real creators of 
our epics and who are also the creators of our wealth 
of our food. They are mainly the Harijans, and other 
so called backward people. We owe them a great 
deal. They are the people who have contributed 
something to the great heritage of Ind;a. and I think 
others were only interpreters and nothing more. The 
Brahmins interpreted the Vedas but Vyas codified 
the Vedas and gave it to us. That is what I have to 
say. The Harijans are now oa the verge of revolt. 
This revolt is a protest.   It   is   also  prophecy-
Remember   ! 
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SHRI AKBAR ALI KHAN : Sir, we would 
like to hear Mr. Rajnarain till he finishes. If 
you approve we will sit till he finishes. 
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SHRIMATI REDDY 
(Andhra Pr. d«h) : He is giving 
an example. I 

The House then adjourned at 5 of 
the clock till eleven of the clock on 
Wednesday, the 17 th December,   
1969. 
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